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CENTMLs AINISTRATIVE TRIBUNAI 
ERNAKULAM BENCH 

O.A. 26(95 

Thursday, this the 16th day of March, 1995 

COEhMi 

HON'BLIE. NR. JUSTICE CHETTUR SANKARAN NhIR,VICE CkIRNhN 

1NBIjE MR. S. P. BISWhS, AtMINISTRATIVE 'MEMBER 

V. Kuppusamy 
Reservation Of ice Assistant 
Southern Railway 
Coimbatore 

By Advocate Mro P. Santhosh Kumar 

vs. 

union of India represented by 
the General Manager, 
Southern Railway, Madras 

2, The Divisional Railway Manager, 
Southern Railway, Palakkad 

3. The Divisional personnel Officer 
Southern Railway, Palaickad 

By Advocate M • K • Karthikeya Panicker 

Applicant 

Respondents 

ORDER 

Ck-TTUR SANKARN NAIR (J), VICE C}iIRNAN 

Applicant chaLienges Annexure h-3 order by which 

he was transferred from Coimbatore to Paighat. Applicant 

is a disabled person and he has been given light work on 

the recommendations of a Medical Board. He would submit 

that the treatment needed by him is available only at 

Coimbatore and not at Paighat. 

Standing Counselfor Railways submits that as much 

latitude as could be shown, has been shown and that there 

is no post at Coimbatore to accommodate applicant. 

30 	Whether the treatment needed by applicant,., is 

available only at Coimbatore, whether there is ..a, po$ 

to accommodate him, etce are matters in the province of 

respondent Railway. If applicant has a genuine case, 
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he may bring it to the notice of his superior officers 

and we are confident they will act fairly and objectively 

bearing 	min4 th., factsof the cae 

4* 	with. this direction, we dispose of the application. 

NO costs e 	:. 	 .. 

Dated the 16th March, 19950 

kr_J 
S. P.. EISWhS. 	 . CEETTUR SRN NAIR (J) 
Ai1VINISTRATIVE MEZ1BER 	. 	VICE CF1RM1N ..... 
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